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{Protection of Rights) 
SHRI  JAGDISH  PRASAD MATHUR: Sir, 

only one person may be allowed to speak on a 
particular point in the Zero Hour. 
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THE VICE-CHAIRMAN (SHRI SURESH 
PACHOURI): Shri M. A. Baby. 

RE.  OBSERVATION MADE BY    THE 
SUPREME COURT IN THE HAVALA 

TRANSACTION CASE 

SHRI M. A. BABY (Kerala): Sir, thank you 
very much. Since the 28th I have been trying 
to raise the issue. The issue relates to the very 
strong words of condemnation used by the 
Supreme Court of our country with regard to 
the lackaisical, deliberate and surreptitious 
way in which the most prestigious 
investigating agency of our country in yester-
years, the Central Bureau of Investigation nas 
been conducting the Rs. 65-crore havala 
transaction case involving the 

topmost politicians and    bureaucrats of our 
country. 

Sir, I consider this a very very serious 
matter because, over the years, there has been 
an overall feeling among the people, by and 
large, that the leadership of our country 
constituted by the political leadership, in its 
conduct, has been showing signs of colossal 
degeneration. Now, Sir, here is a case where 
the topmost leaders of the national political 
parties have been allegdly involved. The 
amount of Rs. 65 crores from abroad has been 
illegally transacted, shares of which have been 
accepted and taken by political leaden and the 
topmost bureaucrats. The case was handed 
over to the CBi in the year 1991 but till date, 
no significant progress has been made. Not 
only this, the Supreme Court pulled up the 
CBI for allowing the key accused in this case 
to abscond from the country. They could 
escape and the Supreme Court asked the head 
of the CBI, Mr Vijaya Rama Rao to appear 
before the Supreme Court and file an affidavit 
stating "whit is being done by the CBI to 
inquire-into this particular case in an 
appropriate manner." 

Sir, the supreme Court made an 
observation dv:t senior officers of the CBI, 
who an supposedly investigating this case, 
are net fit to be there in the CBI. This is the 
observation made by the Supreme Court. I 
make this submission in the background of a 
number of similar observations made by a 
number of other judicial courts. For example, 
the country was rocked by the ISRO 
espionage case, originated from Kerala. Sir, 
the Kerala High Court had to pass strictures 
on the CBI with regard to the way in which 
the CBI was inquiring into this case and the 
High Court went to the extent of stating, "it 
appears that the CBI is appearing on behalf of 
the accused 


